
ACT No. XIV OF 1917. 

[PASSHD BY THE INDIAN LE~SLATIVE COUNCIL.] 

(Received the assent af t i e  Governor General oa t i e  2lat March, 
1017.) 

An Act to  amend tho Prevention of Cruelty ta 
Animal8 Act, 1890. 

HEREAS it ie expedienh to amend tho Preven- W tion of Cruelty to Animals Aot, 1890 ; It is XI of lw 
hereby enaoted as follows s- 

Ghort title, 1. This Aot ma be called the Prevention of 
Clruelty to Animals (Vbmemdment) Act, 1917. 

. Inserfiin of 2. After fiection 5 of the Prevention af Cruelty 
nem secti0n8 to Animals Act, 1890 (hereinafter referred to as the XI of ism. 
6 8  and 6B 
in act said Act), the following sections &hall be inserted, 

namely :- 

I 
I 

Penalty for "8A. If any peroon has in his possession the 
I b s i w  in skin of a goat, and has reason to believe that the goat 
I possession of 
I the &in of a has been killed in an unnecessaril cruel manner, ha 

goat killed shall be punished with fine whic may extend to one 
with nnneces- 

E 
I sary cruelty, hundred rupees, or with imprisonment which may 
I -ex.tend to three months, or with both, and hhe skis 

shall be confiscated. 
$raaumption~ 6B. 1f any person is charged with the offence of 

I pion of posses- the killing a, goat contrary to ths provisions of section 6, 
&in a or with an offence punishable under section 6A, and, 

it is proved that suoh person had in his possession, 
at the time the offence was alleged to  have been com- 
mitted, the skin of a goat with any part of the skin , . of tho head attached, thereto, it shdl be presumed, 
until the contrary be proved, that suob goat was killed 
in an unnecessarily cruel manner, and that the person 
in  possession of such skin had reason so to believe." 

Insertion of 3. After -section 7 ~f the said Act,the following 
now seotion 
Ib in Act seption shall bo inserted, namely :- 
XI of 1890. " 7A. If 



OF 1917;] Srtwefitiorn of Crzcelty, to Aaiwals 107 
(Amendment). 

7A. If a police-officer, not below the rank of special 
~ub-inspector, has reason to believe that an offence :fi;g',";hnand 
under section 6, in  respeot of a g ~ a t ,  is being or is respect of 
about to be, or has been, committed in any place, or certain off. encea. 
that ~tny pepon has in his possession the skin of a 
goat with any part of the skin of the head attached 
thereto, he may enter and search suoh place or any 
place in which he has reason to believe any such skin 
to be, and may seize any such skin and any article 
or thing used or intended tp be used in the commission 
of such off ence." 

4. I n  sub-sec tion (2) of section 8 of the said Act Amendment 
pfter the words and figure cc under sub-section (I)," fcp;";";8 of 

the words, fi uro a ~ d  letter c6  or wder section ZA " 1890. 
ghall bg agile$. 


